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CCP No ,145 of 1990
in

0.A. No 383 _of 1968,  Date of decision: })=~5v

" 5hri Suresh Kumar ces Petitioner,

Vs,

Principal Accounts Dfficer,
Ministry of Information and

- Broadcasting oo Respondent ,

CORAM

Hon'ble Mr, Justice Amitav Banerji, Chairman,

~Hon'ble Mr, B.C., Mathur, Vice-Chairman (A) .

For the petitioner ess Shri T.C,Agarual, counsel,

(Order of the Bench deliversd by Hon'ble
Mr . Justice Amitav Banerji, Chairman)

The petitioner, Shri Suresh Kumar has
filed this C.C P, compldigng that the order passed
in the DJA. No,383/88 dated 29,9.,1989 has not beaen

implemented by the respondent, inasmuch as the

petiticner's service has not been regularised even

though he had worked for a long spell with the
Government , He has, therefore, brayed -for taking

proceedings against the respondent for committing

.contempt of Court. He has also made twp cther

prayers? (i) - _.to regularise the services of the
petitioner with effect from 2,12,1982 and to pay

the grade pay of 'pecn' granting holidays, Saturdays
and Sundays and regularising the break'as per
Governmenﬁ crders; and, {(ii) to grént special .
compensation for this inordimate delay in implementing
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the Govt, decisiaon.

Ye have heard Shri T.C .Agarwal, learned
éounsel for the petitiorer.,

The cperative part of the order passed
in the 0.,A. was as follous!?

"e, thersfore, allow this Application with
the directions that the respondent will
consider the case of the applicant in the
light of Governwent orders passed from
time to time in the matter of regularisation
of the ssrvices of the employeses. WYe also
direct the respondent to consicder the matter
and pass appropriate orders within a period
of two months Frém the date of receipt of
this order,

There will be no order as to costs ™

The petitioher has placed a copy of the crdsr dated
23,2,1990 (annexure '2! to the CCP) uwhich rsads
as follous:

wShri Suresh Kumar, S/o Shri Tarif Singh,
is hereby appointed as Peonucum—Chowkidar
(Group-D)} in the pay scale of Rs.750-12-870-
EB=14-940 in this Accounting Organisation
WeB o s 14 42,90 FN on a temporary capacity,
He has been declarad medically fit for
appointment in Govt, Service by the
Medical Officer, CGHS Dispensary (26},
Tilak Nagar, New Delhi, He is within the
prescribed age-limit.‘ He will be on
probafi@n for a period of tueo years until
further orders,

He is posted in Principal Accounts Offics,
New Delhi against an existing vacancy "

The above order shows that the petiticner bas been
appointed in an existing vacancy as a Peon=—-cum=
Chowkidar and he will be on probation for a period of

two years until further orderse.
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The petitioner is aggrisved that in giving
hiﬁ this services, his past service has not besn
considersd, The questioﬁ is one of providing him .
stabie‘servica in the organisation whsre hé has besn"
working. He has beeﬁ pfuuided with one. vuhén the
Bench of the Tribunal in the D.A. directed the
respondent to consider the case#of the petitioner
for rsgularisatien of the service and tﬁa respondent
provides him with a stable job with the usual
‘éandifion of proba£ion étc;, ue considér that there _

is substantial compliance with the order, 'In this

view of the matter, we do not see any case- has been made

_ contempt -
gut . for taking/proceedings against the respondent’,

The tuo othef'relisfs, which have been
mentionéd above are matters which can be taken in an
Original Applicafian but canngt be the\subject matter
of a C.C.P, It is well settlad that only cuestions
inVDluiag Floutiﬁg of non-implementation of the order
of the Tribpnal can be taken in a pétitioh u;der
C.C.P,, but question as to the merits of the case
(0.A.) cannot bé adjuditated in a C.C.P. The tuwe
ﬁrayers (1) and (ii) cannot, therefore, be gone ints
‘the present C.C.P.

If the petitioner feels still aggrisved,

he may sesk remedy by filing a fresh D.A. 6 UWe find ne

force in this C.L.P. It is accerdingly rejected’
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